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SHRI VIKRAM MAHAJAN: May 
know which State has put this re

commendation into actual practice? 

SHRI I. K. GUJRAL: Letters have 
gone nI)W and I hope they will do it 
but some Governments are already 
doing it. For instance some work is 
being clone by the Mysore and the 
Tamilnad Governments; the Govern
ment oJ Andhra was taking steps in 
this direction and the Government of 
Assam also is keenly interested. 
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SHRI I. K. GUJRAL: This is a 
State subject. 

Completion of Western Kosi, Rajas
than and Gandak Canal Projects 

during Fifth Plan 

·607. SHRI BHOGENDRA JHA: 
Will the Minister of PLANNING be 
pleased to state: 

(a) whether it is proposed to en
sure completion of the Western Ko&i, 
Rajasthan and Gandak Canal projects 
during the Fifth Plan period by pro
viding the total amount of funds re
quired and if so, the broad outlines 
of the proposal; and 

(b) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA): (a) The pro
posals from the States for the Fifth 
Five Year Plan are yet to be rece.iv
ed and the programme for the Irriga
tion sector in the different States for 
the Fifth Plan is yet to be finalised. 
Efforts WOUld. however. be made to 
provide funds to complete the Wes
tern Kosi Canal, Rajasthan Canal and 
Gandak Projects during the Fifth 
Five Year Plan. 

(b) The questiQn does not arise. 

SHRI BHOGENDRA JHA: May 
know whether many State Govern
ments are facing combined offensive 
of the landlords lobby to go slow 
with these because in their view if 
these projects are being implemented 
the land that will be held by them 
will come down by half according to 
the new land ceiling Acts and so they 
are beginning to sabotage these big
ger projects. In this context. IS it a 
fact that not a single State Govern
ment, either Rajasthan or Bihar has 
proposed the completion of these pro
jects during the Fifth Plan and asked 
for provision of full funds for the 
same? Is it a fact that the Bihar 
Government has sought only about 
half of the amount. thereby, they 
fully concede that they will not be 
able to complete it even in the F.ilth 
Five Year Plan period. So, in such 
a condition. I want to know whether 
the Central Government proposes to 
take over those important projects 
like Kosi, Gandak, Rajasthan and 
Nagarjuna Sal(ar under the Centre 
and Im!,)lement them straightway. 

THE MINISTER OF PLANNING 
(SHRI D. P. DHAR): Sir, it is not 
('orrect the Governments of Bihar 
and Rajasthan are not keen for the 
accelerated development and com
pletion of these projects. As a mat
ter of fact. we are under. very heavy 
pressure from both the Governments 
for the early completion of these 
projects. The Planning Commission 
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is engaged in examining the possibi
lities of accelerating the completion 
of these two projects. 

SHRI BHOGENDRA JHA: I want 
to know whether the Minister of 
States, Shri Mohan Dharia. who is 
sitting here, had stated at Patna that 
the Central Government was examin
ing the possibility of taking over 
these projects and implementing them 
under the Centre's supervision and in 
such a condition. whether the Gov
ernment of Bihar had only sought 
Rs. 25 crores for the duration of the 

. Fifth Plan. I have got here in the 
form of a written answer from the 
Ministry of Irrigation and Power. 
This is what the Government of 
Bihar has sought. In' such a condi
I(ion, I want to know whether, in case 
the State Governments, due to pau
city of funds with them, are not in a 
position to provide for the full 
amount. the Central Government is 
going to ensure that the same is de
finitely provided for and see that 
these projects are completed during 
the 5th Five Year Plan period. 

SHRI MOHAN DHARIA: Sir, 
while I was in Bihar-at Patna-I did 
not discuss this matter with the Chief 
Minister and other Ministers concern
ed. It is they who insisted for the 
acceleration of these projects and I 
told them that if they took some area 
under the integrated development 
programme, the Central Government 
might like to come forward in assist
ing them to the extent possible. 
There is no question of taking over 
'the projects from the Government of 
Bihar. 

SHRI BHOGENDRA JHA: If the 
State Government demands full 
amount for completion of the project 
during the Fifth Plan !leriod, whether 
the Centrai Government is going to 
ensure that the full amount is pro
vided for so that these J)1'Ojects are 
completed definitely during the Fifth 
Plan period itself. That was my 
question. 

SHRI D. P. DRAB: As far as the 
question of providing the full amount 
is concerned, this matter will be exa
mined and discussed in relation to the 
resources position. But I can assure 
the hon. Member that the Planning 
Commission and the Central Govern
ment are very keen to complete, as 
far as possible, by providing adequate 
resources, those of the projects which 
are capable of quick fruition. 

SHRI D. N. TIWARY: Gandak 
Project has a history of its own. 
During the last twelve or thirteen 
years, more than 15,000 acres of land 
have been acquired by Government 
and they are lying waste. Neither 
there is any production on these 
areas nor channels are being con
structed. I want to know whether 
the Government is a ware of this fact 
that Bihar Government has recently 
set up Gandak Area Development 
Authority? Also I want to know 
whether the Government has receiv
ed any information about this. If so, 
whether they are going to take suita
ble action to develop that area. You 
know that during the last 15 years 
so, there is a loss in production to 
the extent of 30 lakhs tons. 

SHRI D. P. DHAR: must admit 
that these two projects have been 
moving very slowlY on account of 
var.ious factors including constraints 
on resources. But, we have, In the 
Planning Commission, requested the 
Governments concerned that where
'Ver irrigation potential Is either al
'ready available or is likely to become 
available. area development pro
gramme should be evolved so that the 
total development of the area which 
is comanded by irrigation potentlall
t.ies that are created "ould be under
taken. 
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SHRI D. P. DHAR: I think the Gov
ernments of Bihar and U.P. are fully 
capable of looking after this project 
and the Government of India sees no 
reasons to interfere in the work of 
these Governments. 

SHRI DINEN BHATTACHARYYA: 
May I know whether it is a fact, as it 
has been allitated in West Bengal for 
a long time that due to non-availabili
ty of water in the lower portion of 
West Bengal-all the waters are being 
utilised in Bihar-the Bengal Irriga
tion is going to suffer very much? If 
so, what steps do Government propose 
to take in this matter? 

SHRI D. P. DHAR: I do not think 
this question pertains to my ministry 
but I may assure the hon. member 
that the interests of Bengal will not 
be allowed to suft'er. -
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SHRI D. P. DHAR: Adequate finan
cial provisions have been made for ex
pediting the work on the Rajasthan 
Canal. If the capaci ty for undertaking 
more work in volume is established, 
more funds will be made available. I 
would submit here in this connection 
that the panacea for all ills is not 
that the Central Government should 
take over one project after another. 
The Rajasthan Government is quite 
capable of looking 'after itself. 

P..ll 1!~q Y!lTT: w;zm~, 

~ ~ lfh ~ fcrm<;r m
lft;;r;rr If'I''fT ~ ~, m'll'l ~ 

~ ~ ~ 'l<: f;rn' 00 
~fu ~ '1iTI1 'Ii<: 'W ~, ~ 'liT ~ 
~ 'flIT ~ ~ Q,m wnfu:T 'fil11'1f 

'!iVfT ~ ~ f;rn' B' ~ '1iTI1 lfh 
~fu fl:ri:r m<:: '1iTI1 ~ 'Fl ~ 
~lt 

SHRI D. P. DHAR: The question re
lates to the Rajasthan Canal. As far 
as the hon. Member's sugJilestion is 
concerned, I have already submitted 
that extra funds have been made a 
available for acceleratinJil the work on 
Rajasthan Canal. As far as the con
stitution of the soecial board is con
cerned, it' is in the process of being 
constituted and I think within about 
15 or 20 days a competent high-power
ed board will look after the Rajasthan 

Canal. We have also Jilone on record 
to say that if any equipment. if any 
further finances are required for accel
erating the work on Rajasthan Canal 
further, there will be no constraint, 
there will be no hesitation on the part 
of the Centre to provide funds. If the 
hon. Members had not yielded to the 
temptation of I:ettinl: excited on a 
account of Shri Piloo Mody. I would 
have said this earlier. 

Amount Reimbursed as Metlica1 Bill to 
P. & T. Employees during 1971 and 

19'72 

*611. PROF. NARAIN 
PARASHAR: Will the 
COMMUNICA TIONS be 
state: 

CHAND 
Minister of 
pleased to 

(a) the total amount of bill for 
Medical reimbursement as clamined by 
the employees of the P. &. T. Depart
ment, Circle-wise and at the Director
ate level. for the years 1971 and 1972, 
separately; and 

(b) whether the justifiability of 
whole question Is pro!,osed to be ex
amined? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI JAGANNATH PAHADIA): 
(a) The Medical reimbursement as 

claimed by the employees of the P. & 
T. Department for the years 1971 and 
1972 is 5.24 and 5.58 crores respective
ly. Details of the expenditure circle
wise and at DIrectorate level is fur
nished in the statement lliid on the 
Table of the House. [Placed in Libra1"J/. 
See No. LT-47091731. 

(b) No. The reimbursement of medi
cal claims preferred only in accord
ance with the rules and regulations 
as laid down in the Central Service. 
Medical Attendance Rule, 1944, as 
amended from time to time, are en
tertained. 
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